IN THE TENTRAL ADMINISTRATIVE TRIBUNAL :HYDZRABAD BENCH -

AT_HYDER ABAD | -

0.A.ND,1272/93 " Date of Order:12.10.93

M.Shiva Ganesh Kumar

. ADD-l Femmmbm "

it~

1.1he Chief Parsonnel Officer Rail Nilayam,
South Centi 1 Railway,Securd erabad.

2.The Sr.DivlyPersonnel Gfficer (BG)
south Central Railuay, y
Sanchalan Bhavan, :
Secunderabad,

3+The Sr.Divl.Railway Manage$ (BG.), (
South Central Raiiway, ..
Sanchalan Bhavan,

Secunderabad. ++ Respoments T
Counsel for the Applicant : Mr.M.¥.K.Viswanadham l
‘ _ !
Counsel for the Respondents : Mr.N.R.Devaraj :

a

THE HON'BLE JUSTICE MR.Y.NEELADRI RAC :VICE~CHARIRMARN

THE HON'BLE MR.F.T.THIRUENGARDAM @ MEMBER (RO, )




“.J" )

-

Copy to:-

1.

The Chief Personnel Officer, Rail Nilayam, South Central
Railuay, Secunderabad. : . :

2, The Sr. Divisional Personnel OPficer(8G), South Central
Railuay, Sanchalan Bhavaw, Secunderabad.
3, The Sr. Divisional Railuway Manager(BG), South Central
Railway, Sanchalan Bhavan, Secunderabad.
4 One copy to Sri. M.V.K.Visuanadham, advocate, 25indhu®,
"~ 8-3-678/69, Pragathi nagar, Yuusnguda, Hyd.
_5; One.copy; to Sri. N.R.Oevaraj, SC for Rlys, CAT, Hyd.
6. One copy to Library, CAT, Hyd.
7. Cne spars copy.
Rsm/-




O.A.Ne,1272/1933, ’ Date: 12,10.1993,

JUDGMENT
I as per Hen'ble Sri Justice V,Neeladri Rae, Vice-Chairmam )

Instructer in
The apollaant is werking as Substitute P§y81eal Tralnlng/ -

Railway High Sah@ol (EM), Kazip=t. ' This 0.k. was filed

praying fer a diregtiem te the respemdents te seresa the
applieart fer regular absorptloa as per the diregtiens

NV VS ~f N LIS 315 YWY

epntained in&? A.N©.354 of 1993 dbw—36-8-3993 and bateh

and te declare the aetr@Mtof the_gqspopdemts in requisi-

tioring seme more candidates gver and above .the indents

plagsed earlier by the respestive divieiems with the éf%

RRB (Railway Reeruitment Beard) igmering the e¢laims ef

tﬁe Substitutes as arbitrary, bad and illegal.

2. Heard Sri M.V.K.Viswanadhsm, learned ceunsel for
the applicant and Sri N,R.Devaraj, learned ceunsel fer

respendents.

3. It is evident that the applieant is basing his claim
on the basis ef the directions centained in erder dt,

16,8.1993 in Q.A.N©.354 of 1993 and batah.

4, In the cirgumstances, the omly order that can be
.passed imn this 0O.A. is te direct the respoundents te

censider the ease of the applisant in the light ef the
SR

directiens centained in O.A.Ne.354 of 1993 dt, 16,8.1993

and batch and respomnd=nts are precluded frem taking any

steps which eley agalmst th* directions passed in thn
T '\
above 0,2, In that view there is ne need to gonsider

PR

about the_v&ra@itaas or otherwise of ‘the variens faets

gtated for the appiicant in this 0.A, The 0.A., is erdered

aggordingly at the admissiom stajy=. Ne eests, \

PO G Mo Al

(p.T.Thiruvengadam) {v. Ne&laﬁ;iugaﬁll
Member{Admn.) Vlce G alifaﬂ ‘

IR

Dated 12th October, 1953w

“{etatad in the open’ e@u%ﬁw
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